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particular :Attestation
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 100 OF 2023(WZ)

IN THE MATTER OF :

KISHOR CHOTU .....APPLICANT
VERSUS

EUROCOUSTIC PRODUCTS LTD. & ANR.... RESPONDENTS

—AFFIDAVIT ON BEHALF OF RESPONDENT NO 2 -
224 fﬁﬁ)OLLUTION CONTROL COMMITTEE, _ U.T.
/" ADMINISTRATION OF DADRA AND NAGAR HAVELI AND
DAMAN AND DIU.

I; Shri B. Mohandaas, IFS, Aged about 45 Years presently
posted as Member Secretary, Pollution Control Committee, U.T.
Administration of Dadra and Nagar Haveli and Daman and Diu,
having my office at 1% Floor, Udyog Bhavan, Bhenslore, Nani
Daman, Daman-396210, do hereby solemnly affirm on oath and

state as under :

. /8 In my official capacity as stated above I am conversant with
the facts and circumstances of the case as such I am
competent to swear this Affidavit. The present Affidavit is

being filed in Compliance with Order dated 14.08.2024
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passed by this Hon’ble Tribunal wherein this Hon’ble
Tribunal directed District Collector Daman to clarify as to in
what circumstances the Second Report has been submitted

and as to whether they are discarding the First Report.

It is stated that Applicant had filed a Complaint before
Daman and Diu & Dadra and Nagar Haveli Pollut}or\,’l
Control Committee stating that the respondent No.l is
operating the Unit without consent and is violating the
norms. Therefore on 01.06.2022 Daman and Diu Pollution
Control Committee had carried out inspection of the Unit

and violations were found.
N~

The above-mentioned O.A. was filed by applicant before PB
NGT after inspection had been carried out by deponent and
presently OA.is pending adjudication before this Hon’ble
Tribunal. O.A. No.465 of 2022 was filed by applicant before
the NGT Principal Bench, New Delhi on the ground that

Respondent No.l — Company herein is operating at vills @
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Kachigam, Daman without pollution consents since ¢
2% 2

2020 and is carrying out highly polluting activities as under- N0
T,
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i. Bio-Diesel (Not Permitted in U.T. of Daman)
ii.  Rebar Coating (FBEC)
iii.  Structural (Shot-Blasting) (Red Category™)

iv.  Powder Coating.

It is stated that Hon’ble Principal Bench NGT vide Order
dated 06.07.2022 was pleased to Constitute Joint Committee
comprising of Daman Pollution Control Committee (Daman
PCC) and Collector Daman and directed the Committee to
verify the factual position, look into the grievances of
applicant and take remedial action in accordance with law by
following due process within one month from the date of
receipt of copy of the Order. A copy of the Order dated
06.07.2022 passed by Principal Bench NGT in O.A.

No0.465/2022 is annexed as ANNEXURE A-1.

In Compliance with Order dated 06.07.2022 passed by
Hon’ble Principal Bench NGT Member Secretary PCC DNH
& DD addressed a Letter dated 18.08.2022 to the Hon’ble
Tribunal and informed that inspection was carried out on
01.06.2022 pursuant to the Complaint received and

violations and it was found that Unit was violating the
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provisions of Act. Therefore vide Order dated 04.08.2022
Unit was directed to be closed. Thereafter Power connection
of the Unit was disconnected on 05.08.2022. It is further
submitted that vide said letter deponent had souzg}&
clarification from the Hon’ble Principal Bench as to whether
PCC D & NH & Daman & Diu should carry out a re-
inspection and resubmit a report in compliance with Order
dated 06.07.2022. A copy of letter dated 18.08.2022 is

annexed as ANNEXURE A-2.

That on 30.08.2022 Ld. Registrar of the Hon’ble Tribunal
considered issuance of further directions by the Hon’ble
Tribunal and vide Order of this date directed that the matter
be listed before the Hon’ble Tribunal. Resultantly MA

No.70 of 2022 was registered.

vy
On 07.09.2022 applicant filed Objections stating that despite
closure Order Project Proponent is running the plant with
three DG sets in the night shift and is purchasing Diesel
worth Rs.1.5 Lakh to Rs.2 Lakh per day from M/s  Sai

Petrol Pump Kachigam, Daman for operating the DG sets.
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Vide Order dated 20.09.2022 in M.A. No.70 of 2022
Principal Bench of Hon’ble Tribunal in view of the
Objections raised by Applicant directed Joint Committee to
re-visit the Unit in question with due intimation to the
Applicant and Project Proponent and verify the factual
position and take appropriate remedial action by following
due process of law and it was. further directed that Factual
and Action Taken Report may be submitted within two

months by email.

A copy of Order dated 20.09.2022 passed by the
Hon’ble Principal Bench NGT in M. A. No 70/2022 in OA

No 465/2022 is annexed as ANNEXURE A-3.

It is stated that in Compliance with Order dated 20.09.2022
Joint Committee on 29.11.2022 decided to conduct the
Inspection on 08.12.2022. Therefore Joint Committee
intimated  both the parties about the date fixed for
inspection, conducted inspection on the date fixed i.e.
08.12.2022 and submitted Inspection Report dated
14.12.2022 via Email dated 16.12.2022 before the Hon’ble

Principal Bench, NGT. Applicant filed Objections to Report
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on 06.01.2023. A copy of Report dated 14.12.2022" is

annexed as ANNEXURE A-4.

That on 10.01.2023 Notice was issued to Project Proponent
M/s. Eurosoustic Products Ltd. by Hon’ble Principal Bench,
NGT and respondent No.l filed Objections to Report on

07.05.2023 before Principal Bench NGT. Vo

It is stated that on 03.05.2023 Member Secretary PCC
addressed Letter to the Hon’ble Tribunal and requested that
they may be permitted to withdraw Joint Committee Report
dated 14.12.2022. However in Order dated 16.10.2023 this
Hon’ble Tribunal was pleased to record that email da’?:egi
03.05.2023 was not received by the Registry of the Tribunal.
For convenience of this Hon’ble Tribunal copy of email
dated 03.05.2023 sent by deponent. is annexed as

ANNEXURE A-S.

Vide Order dated 08.05.2023 Hon’ble Principal Bench NGT

1 7§
IS

was pleased to transfer the matter to the Western Zone Bench

at Pune and directed Registry to transfer the record of }he‘;
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case to Western Zone Bench of the Tribunal. A copy of Order

dated 08.05.2023 is annexed as ANNEXURE A-6.

It is stated that confidential information was received from
sources that Unit is operating Fusion Bonded Epoxy Coated
Reinforcing Bars (FBEC) plant and the information was
found to be correct. Therefore on 19.05.2023 a surprise visit
was conducted by Collector-Cum-Member Secretary,
Pollution Control Committee and it was found that Unit was

operating in violation of provisions of the Act.

That on 20.05.2023 Confidential Order was issued to
Executive Magistrate to seal the plant and on 21.05.2023
Mamlatdar sealed the plant alongwith two trailer trucks and

panchnama was recorded.

Thereafter Show Cause Notice was issued to the Unit
on 23.05.2023 Unit filed Reply to Show Cause Notice and

denied each and every allegation.

On 22.06.2023 another complaint was received from

applicant that windshields of the trucks which were sealed
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FBEC coated rebars on 15.06.2023 Pursuant to the
complaint Executive Magistrate was directed to verify the
complaint. Consequently Executive Magistrate visited the
Unit on 24.06.2023 and found that trailer trucks which were
sealed were missing from location. Mamlatdar submitted the
report.‘ A copy of the Report of the Mamlatdar dated

24.06.2023 1s annexed as ANNEXURE A-7.

Letter was issued to Executive Magistrate on 29.06.2023 to
take Penal action and lodge FIR against respondent
No.1.Thus on 29.06.2023 FIR U/s 379,201and 206 was
lodged on 01.07.2023 against respondent No 1 A. copy of

FIR dated 01.07.2023 is annexed as ANNEXURE A-8.

That on 18.08.2023 another Complaint was received from
Applicant Kishor Chotu that structuring division of
Respondent No.1 is carrying out heavy fabrication and Shot

blasting within the premises without consent.

It is further stated that Member Secretary of State PCC
submitted Joint Committee Report vide Letter dated

13.10.2023. This Hon’ble Tribunal vide Order dated
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16.10.2023 impleaded state PCC as Respondent No.2 and
was pleased to issue notice to the State PCC to file reply

Affidavit if so required within a period of Four Weeks.

That on 09.09.2024 another inspection was carried out by
Dy. Collector (Head Quarter) Daman and Excise Inspector
Daman on the basis of confidential information received
from Applicant. Consequently on 09.02.2024 Order was
issued to Executive Magistrate to seal the Metal Frame Work
Unit based on Inspection Report dated 09.09.2024.
Panchnama of the incident was recorded and presently the
Unit is sealed and no manufacturing activity is being carried

out.

That O.A. was listed before Hon’ble Tribunal on 30.01.2024
when in para-2 of the Order this Hon’ble Tribunal observed

that Respondent No.1 has filed response to the Report which

e
§ " — X

is annexed at page 609-614.

On 09.02.2024 Order was issued to Executive Magistrate to

seal the metal frame work Unit of respondent.
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22. It is stated that on 14.08.2024 in para-3 of the Order this

Hon’ble Tribunal observed as under:-

“3. It is essential for us to note here as to how the
second report (filed by the Member Secretary, PCC,
DNH & DD), said to be a Joint Committee Report, has
come on record though the inspecting team states that
it comprised only Shri Saurabh Mishra, Member
Secretary, PCC, DNH & DD. In such situation, we
would like to have clarification from the District
Collector, Daman as to in what circumstances, the
second report has been submitted and as to Whetpe}‘
they are discarding the first report and what is the

ground therefore and the reason for submitting the

second report on record.”

LA
A copy of Order dated 14.08.2024 passed by thls Tl‘ibuﬁal,as

annexed as ANNEXURE A-9.

22.

than Collector Shri Saurabh Mishra had taken charge on
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10.03.2023 and he was holding additional charge of Member
Py b Secretary PCC. It was stated that Several Complaints were
received from different sources against the Company.
Therefore the Joint Committee carried out a surprise visit of
the Industry to verify the factual position and it was found
that the Company was violating the provisions of the Various
Relevant Acts. Since the matter was still under
consideration before the Hon’ble Tribunal it was felt
necessary to bring to the notice of this Hon’ble Tribunal
ground reality of the said Company which was violating the
Environment law and was causing environmental pollution.
Earlier inspection was carried out by giving advance
£ intimation to respondent as per direction of the Ld Principal
Bench.Therefore the Second Report was filed on 13.10.2023
by withdrawing the First Report dated 14.12.2022. A copy of

Letter dated 23.10.2024 is annexed as ANNEXURE A-10.

24. On the facts and in the circumstances it is therefore most

respectfully prayed that this Hon’ble Tribunal may pass

appropriate orders.

DEPONENT

Member Secretary
yrgeroT Pt e
Pollution Control Committeg
Dadra & Nagar Haveli and Daman & Diu

T T A A T T A
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VERIFICATION:

Verified that the contents of above affidavit paragraph 1-
25are true and correct to the best of my knowledge as drawn from
the records of the case, no part of it is wrong and nothing material

has been concealed therefrom.

Verified at Daman-396210 on this 3™ day of Mgréch, 2026:(

-

DEPONENT

[ A
Member Secretary
vrgsrot frersroT aferter
dolemnly athrmed before me by Pollution Control Commit;eng
’ Dadra & Nagar Haveli and Damat_l iu
Shtinne B Y AR AT ARG s ey 1 T 26 e T B
Ofvrnnnn ECUWACEA ... who s Identified
by Shri.......... 0 SN R -
................ <.....whom | personally know.
$ANJAY PATEL N
Advocate & Notary :

Reg. No DMN 01/2024
Shoaf?do 4. Jay Apartment,
Cpp. Suryavanshi Store, \
Mashal Chowk, Nani Daman-396 210

L ; TR
[ '
; LAy oY voramaL . ‘
X s Ty ol & D Y s '
L 7 Bisl Damas o ol it 79 &‘ \‘;’ I b3
e O YT R haaED ;:g;
Lo ¥ ; i
»
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ANNEXURE A -1

Item No.2 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No.465/2022

(By Video Conferencing)

Kishor Chotu Applicant

Versus

Eurocoustic Products Ltd. & Anr. Respondents

Date of hearing: 06.07.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None has appeared for the applicant.

ORDER

1. Mr. Kishor Chotu resident of Bhathaiya, Moti Daman has filed the
present application complaining that Eurocoustic Products Ltd., is
operating at village Kachigam,“ Daman without pollution consents since
July 2020 and is carrying out highly polluted activities as under:

.. Bio-Diesel (Not Permitted in U.T. of Daman)‘

ii. Rebar Coating (FBEC)

iii. Structural (Shot-Blasting) (Red Category*)

w. Powder Coating.

Complaints were made to the concerned authorities and also at

PMO Portal but no action has been taken. ,
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accordingly constitute Joint Committee of Daman Pollution Control
Committee (Daman PCC) and Collector, Daman and direct the same to
verify the factual position, look into the grievances of the applicant and
take remedial action in accordance with law by foliowing due
process within one month from the date of receipt of a copy of this order.
The Daman PCC will be the Nodal agency for coordination and

compliance.

3: Factual and action taken report may be furnished within two

months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image
PDF, before the Ld. Registrar General, National Green Tribunal, Principal
Bench, New Delhi who may, if necessary, put up the matter before

the Bench for further directions.
The application is disposed of accordingly.

A copy of this order along with a copy of the application be
forwarded to the Daman Pollution Control Committee -(Daman PCC) and _

Collector, Daman by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM

July 6, 2022

Al tAAAA
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ANNEXURE A -2

No. PCC/DDD/NGT/0A465/2022-23/ 328
Office of the Member Secretary,

Pollution Contro]l Committee,

DNH & DD,

Daman

Date: - 4708/2022

Te,

The Consultant (Judicial)
(N.G.T)) (P.B.) GS %

Sub.: Order passed in Original Application No. 465/2022
Ref.: Email dated 13 /07 /2022 (11:01 Hrs)

Sir,

In connection to the Order passed by the Hon’ble NGT in the matter as stated in the
subject, it is to inform that the matter was already under consideration by the Pollution
Control Committee, DNH & DD and based upon the inspections carried out recently a
Closure Direction vide No. PCC/DDD/O-1091/93-94/316 dated 04 / 08 / 2022 (copy
-attached) was issued to the unit followed by Power Disconnection to the unit on 05/08/
2022 as intimated by the Electricity Department (copy attached) to the office of the

undersigned.

Further, it is pertinent to mention that Collector, Daman has been given the additional
Charge of Member Secretary, Pollution Control Committee, DNH & DD on 21/07/2022.

It is therefore submitted that, as the unit has already been CLOSED, directions are
further sought from the Hon’ble NGT whether or not to carry out a re-inspection and re-
submit a report in the connection as directed in the Order referred herein.

L

Member Secretary
Pollution Control Committee, -
DNH & DD
Daman

Encl(s).:

° . Copy of Closure Direction No. PCC/DDD/0-1091/93-94/316 dated 04 /08 / 2022
e Copy of reply received from Electricity Department dated 10/08/2022
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. No.PCC/DDD/O- 1091/WA/AA193~94' ‘5 ]6
© Office of the Member Secretary,
- Poltution Control Comunittee,

DNH & DD,

Daman

. D:irad 0.(;/08/2022

~ DIRECTION UNbER SECTION 33(A) OF WATER (PRLVENTIO\': AND CONTROL "~
OF POLLUTION) ACT, 1974AND 31(4) OF AIR (PREVENTION AND CON' I‘ROL ae’

POLLUTEO’\’) AC’] 1)81

WHFRE»&S Mis Eurocoumc Prihuods Ttde, S . No. 355,

-(‘onymi (Renewal) gC”\rssem 0 Renewal) under GRBL?\. Category for mdnufctummg of:

% . “AwLaue Panels — 12000 MTAYr (no other Itb_ﬂ\&) under section 25 of the Water ‘(Pl:cvcnuon
and Control of P&lmion} Act; 1974 and under section 21 of the Air (Prevention and Control of -
 Pollution) Act, 1981 vide No, PCC/DDIDS -mmfmxmm 9412455 dated 070912016, which

i :IS vahd up 10 31 ’03/70“1

; A\D WHEREAS thc it had :ubn‘xm,d apphcatton for CCA Rﬁncwal (Conswl o

:Rem wal) on 30/ 03f2()"1 vxdc apphucwou No. 861127 through tb;: OCM\IS

AND \WITREAS Lumpl alngs have been received on letfcrcm occasqu reualdmg

: it,m&,homnd of’the unit without v,qhd consent;

AND WULRFAS h» undt was msnt.cfad bv fhc BCC of’ﬁmals to »erxf\ the televant

enviropmenta npz:ar‘ce§

: QS\’D WHEREA'%‘ it ivm found: that the. unit was into production- of various products

= wnbout bt mmng prior Consent from the pol bmon Conirol- Lormnmec DNH & DD and causing

3 nn:'unw“ invarious m"m" as enumera‘:ed below ih reby kpoxmpgb and de. libera "tely vsulaﬂng the

"“ovsmns ‘under the Alr ( C’Ver‘ton and-- Control 0[ Pol utwn} Act 1981 and the Waf

; (mennon and, (‘cm.rol of Polhmon) ‘\\«t, 1974°

i 'a)::. 11“mendous dmt (be J.t\vﬂlvulal or plODﬁbS dust) all throuOhout the cam pus
cals i in zme of \‘he shed S

2y Spillage of upknown chemx

¢} ‘Drums of \11\ Sol-/cmq fmma in tbc same shed: géwxnv applchwswn o} some

: the Polhmon Control Cmnmmee A i :
d) 'Em},ty as well as ﬁlh,d Dr s of Ussd Ccokmg Oil were alsa Obbuf‘lﬁ\l

% e Strains af a !mlky discharge from the ersphatmg axea was obsarved near an opc.n i

Jd*am io which the pipe car rying such dlscharﬂe was kept nearby

DH \orr-f‘.mcuoml & D:y Effluent Trvarment Plani. The Tast- madmg of zhe ETP

"Encrgy Metex was 765 ¥ KWh

o) P\/(“ pipe mmw its flow’ path ﬁom the FTP ”?1recxly to. opw land without

Rig 0a{muml

Kachigafn ‘Daman was msueé ‘

lx.“ICthﬂ bascd mechanism being camed out in'the unﬂ thhout any Cmscm from -
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. a Con osion Conno Powder Coatln" mfead acwss the coatm ’ ection .
Corros;on Contiol Pcwder Sh}dge uumpcd near the Cooli mg Tom jers

Dusi of Metal. Su*face 'I'rcatmf‘m not Hemg col]ectc,d plcpurlv mzo gunm baszs i
t}nough thc: An Po Iutmn, Ccmtro} bquxpmen( S y

: 'k) Other Hazardeus Waste Lvmg haphazaldlv at mmy 1ocat1ons acioss zh g ey

:x) beakaoe of Transfmmcz 01] ﬁo:n both- the Transforrnpr i

NOW TI{EREFORL‘ 1t ds o concluc!e that as tlwe unte ‘has ;Srossl, 3 dtw tl :
provmons of lhc Sectxon 25 ()f the 'Wa(er (Prev entioi & Cnntro of Polluﬁon) Act 1‘971 cmdf
; vunder Se tmn 21 of. Axr (Prcvenhon & Conmo} of Pol]u‘uon) Act 1981 °nd the Hazm ﬁom and

: Othér Wastes (Management and Transboundaxy} Rulcs, .:OLG lamcd unden tbe E‘nvlrumnen;j' ;
'V:{:(Pmtect'on) Act, 1986, in exerczsa, of | tne powers. confm-"d underSchon 334" of Watey © 120
(Prexenﬁon and Comloi of Pohutxon) Act 19/4 and ‘Section .11 -4 of Ax*‘ Pre&’entlon .md":;’.-- i

'f_j:ﬁvjcomroi ‘of Pollutien) Act, 1981__ tis hereby Grdeleci for the. CLOSURF OF mn UNIT with ‘

mmcdiafe effect for gross vmlatmn of Lhe above Ac‘s and to prevcnf furmer emnonment«m S

'damages Sk 'j Z

'The Vlue Pres1dent (Operanon), D\H'IDDPDCL

Roacl \Iam Damar\, 1o dlsco:mect the po\wr mpply and submlt comphance xeport 1egudn~ .' G ‘.
d.sco’me ':'on of power supplv of the szud u’nt o ﬂxﬁ PCC D}\H& DD wﬁhm 48 houxs -

o To, :

- Mis Eurocoushc Proc}uefs Lid.
S, No. 385, Near Kachxgam (’lmr anh
“Nani. Daman, Daman : it

i "Con to: - Thc Vlce Presment (Opexauon) D\IHDDPDCL Pomu c Pa.radmc Bulldm& CL“
Road \am Daman for necessary acnon emd mrlmate t') *}us office \mh b 48 houw

ELJHQCOL!STI PRODUCTS LTD
Sk K ACHIGAM, C

CBAMAN-306270. :
V\&<\'\rﬂ;\ i) S\’S\’Z‘L 3

R

/219
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; Wﬁ Gmag e . i R Daman&D}& DDDNH @écdgdnh@gmail.t;o'm,

;. Regardlng dnscbnnectaon of pcwer supp!y of Mls Eurocoutxc Products Ltd
o Kach:gam Daman : : Rl

: 'M Rlngle <e!ec—dmn—dd@ddd gov.m> i i e s RO '10 A’ngus"”tv_'2q2'2 at 15:5
To: pecdddnh@gmail.com . . : : : : : S Rt by L TR e
_Cc pantoshtumdl <pantoshtumdl@torrentpower com> :

S|r s i : ) : ‘
Thisis to’ mform tha’t the power supply of M/s Eurocoufxc Products Ltd Kachlgam. Daman has been d:sconnected on

i 05/08/2022

Ll From' paretoshtumdt@TORRENTPOWER coM L st
-To! "M.R.Ingle" <elec-dmn-dd@ddd.govin>, "Yogesh Tripathi’ <ed~3emn‘»;-dd@mc > g -
Ce: hiteshjariwale@ TORRENTPOWER, COM MUK JLJOShE@lorrempower.cam mahrukhbhesama@torrentpower com
. dhavaipanchal@torrentpowercom - o : it i
- Sent: Friday, August 5, 2022: 105709 AM ; .'_ S
: Subject’ FW Apphcatxon from PCC reca;ved for dtsconnecﬂon i

= bpxs" ﬁn‘d 66 KV EHV corisumer olluton cohfrolboa'rd notice for Disconnection.

e M/e Fummumc Products Ltd ol
‘8. No. 335, Near kachwmn Char Rmta i
":‘_Nam t)aman Baman. S

@ Pantesh NTumdl : & S
‘ Ass:stant General Manager | B;stnbutlon{ DD
S +919&24379050 , : _ .

DNH bD. FDCL A SUbsidary of Tarrent Power L;m}'tg&_' i

Fortune Paradiseg Nam Daman | Daman - 39621 0 '

From Mahmkh Bhesama ! Customer Serv:ces £ Daman <mahmkhbhesan1aOtorrentpower com>
Sent: 05 August 2022 10:32- .00 -
. To: Paritosh Tumdi / Distribution / Daman <pamoshtumdt@TORRENTPOWER COM>; Mukul Joshi / Customer Services /

v DNH <MUKULJOSH!@torrentpower com>
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ANNEXURE A -3

Item No.07 ‘ (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(By Video Conferencing)

M.A. No.70/2022 IN
Original Application No. 465/2022

Kishore Chotu : ...Applicant

Versus

Eurocoustic Products Ltd. Ors. ...Respondents

Date of hearing: 20.09.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person.

Application under Provisions of the National Green Tribunal Act, 2010.

ORDER

i[F Mr. Kishor Chotu resident of Bhathaiya, Moti Daman has filed the
present application complaining that Eurocoustic Products Ltd., is
operating at village Kachigam, Daman without pollution consents since
July 2020 and is carrying out highly polluted activities as under:

i, Bio-Diesel (Not Permitted in U.T. of Daman)

ii. Rebar Coating (FBEC)

iii. Structural (Shot-Blasting) (Red Category®)

iv. Powder Coating.

Complaints were made to the concerned authorities and also at

PMO Portal but no action has been taken.
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action in accordance with law by following due process within one month
from the date of receipt of a copy of this order. The Joint Committee was
directed to send factual and action taken report to the Ld. Registrar
General of this Tribunal who was given liberty to put up the matter
before the Bench for further directions, if necessary. The application was

disposed of accordingly with these directions.

3. In compliance thereof the Member Secretary of Pollution Control
Committee, DNH & DD, Daman has sent letter dated 18.08.2022
informing that based upon the inspection carried out by it closure
direction was issued to the unit vide number PCC/DDO/0-1091/93-
94/316 dated 04.08.2022 followed by the power disconnection to the
unit on 05.08.2022 as intimated by the Electricity Department. In the
letter, clarification has been sought from this Tribunal as to whether
Pollution Control Committee, DNH & DD, Daman should carry out a re-
inspection and resubmit a report in the connection as directed in the

order by this Tribunal.

4. On receipt of the above said letter, Ld. Registrar General of this
Tribunal considered issuance of further directions by this Bench to be
necessary and accordingly directed vide order dated 30.08.2022 that the
matter be listed before this Bench. The Registry has in compliance

thereof listed present M.A No. 70/2022 before this Bench.

5; The applicant has filed objections dated 07.09.2022 and
submitted that despite closure order the Project Proponent is running the
plant with three DG sets in the night shift and is purchasing diesel worth

Rs. 1.5 lakh to Rs. 2 lakh per day from Sai petrol pump, Kachigam,
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Proponent and verify the factual position and take appropriate remedial
action by following due process of law. The Joint Committee shall in
particular verify the averments regarding purchase of diesel by the unit
from the petrol pump in question by obtaining the relevant record from
the Project Proponent as well as the petrol pump in question. The

Daman, PCC will be the Nodal agency for coordination and compliance.

Z, Factual and Action Taken Report may be submitted within two

months by E-mail judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image PDF.
8. List for further consideration on 10.01.2022.

9. In view of the facts and circumstance of the case, we also consider
personal appearance of the Member Secretary, Pollution Control
Committee, DNH & DD, Daman and Deputy Commissioner, Daman on
the next date of hearing through VC to be essential for producing the
relevant documents and assisting this Tribunal in just and proper
adjudication of the questions involved in the case and they are

accordingly directed to remain present before this Tribunal on that date.

10. A copy of this order be forwarded to the Pollution Control
Committee, DNH & DD, Daman and Deputy Commissioner, Daman by

email for ensuring requisite compliance

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
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No. PCC/DDD/NGT/OA465/2022-23/646
Office of the Member Seerctary,
Pollution Control Committee,

DNH & DD,

Daman

Date: 14/12/2022

To,

The Consultant (Judicial)

(N.G.T.) (P.B.) GS

Sub.: Order passed in Original Application No. 465 /2022
Ref: Order vide M.A.No. 70 / 2022 IN against O.A.No. 465 / 2022 (Email dated

14/10/2022)
Sir,

In connection to the Order passed by the Hon'ble NGT in the matter as stated in the
subject, it is to inform thal an inspection of M/s Eurocoustic Products Lid. was carried out by
the Joint Committee (formed in this regard) along with other staffs of the Pollution Control
Committee, DNH & DD on 08.12.2022 in compliance ol dircctions as mentioned at point no.

6 of the said Order.

Dctails of the inspection along with other relevant records is atlached herewith for

your kind perusal and further needful, please.

For, Member Secretary
Pollution Control Commitlee,
DNIH & DD
Daman

Encl(s).:

I. Inspection Report dated 08.12.2022
. Annexure — 1 (Copy of Letter of Intimation to the unit)
3. Annexure — Il to V (Copies of communications sent & received from the unit as well
as the petrol pump for purchase & sale during the Closure period)
4. Annexure — VI (Attendance of Representatives of the unit)
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UT ADMINISTRATION OF DADRA AND NAGAR HAVELI & DAMAN AND DIU
POLLUTION CONTROL COMMITTEE, DNH & DD, DAMAN
1% Floor Udyog Bhawan, Vapi-Kunta Road, Bhenslore, Nani Daman

Name of the Unit Inspected

M/s Eurocoustic Products Ltd.

15
2. | Date 08.12.2022
3. | Time 15:15 Hrs
4. | Address of the Unit Sr. No. 355, Near Kachigam Char Rasta, Nani Daman, Daman
— 396210
5. | Reference 1. Hon’ble NGT’s Original Application No. 465 / 2022 dated
06.07.2022
2. Hon’ble NGT’s Order vide M.A. No. 70 / 2022 dated
20.09.2022
6. | Inspecting Team (a) Dr. Tapasya Raghav, Collector Daman cum Member
Secretary Pollution Control Committee, DNH & DD,
Daman (Joint Committee)
(b) Sh. Sounak Mukherjee, Jr. Project Engineer
(c) Smt, Jyoti Katara, Jr. Project Engineer
7. | Purpose of Visit To verify the factual position of the unit’s operation (as per

direction received from Hon’ble NGT vide Order No. M.A. 70
/2022 IN against O.A. No. 465 / 2022).

Course of Action:

1.

INSPECTION REPORT

The unit was jointly visited by the team comprising of the personnel as mentioned above to verify

the factual position of the unit’s operation

The inspection started with first visiting of the Acoustic Panel / Furniture Division thereafter

moving towards Structural Steel Division and then proceeding onto Fusion Bonded Epoxy

Coating Division.

The following were the observations particularly with respect to the activities which were

mentioned in the Hon’ble NGT’s Orders dated 06.07.2022 & 20.09.2022, respectively:

Order No. Activities Observations
Biodiesel (Not Permitted
) No plant / machinery was observed
Original in the UT of Daman)
Application No. Rebar Coating (FBEC) Plant was observed but was not running

Plant was observed but was not running

465 /2022 dated Structural (Shot-blasting)
06.07.2022 Red Category
; Powder Coating

\No such plant observed

M.A. No. 70/ 2022
dated 20.09.2022

Diesel Generator Sets

No Diesel Generator Sets were observed in
the plant’s premises. It is also to mention

herein that No consents were ever granted by

this office in the past for any air emission |-

utility.

Page 10f 9
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OTHER AVERMENTS & OBSERVATIONS

Upon receipt of the Letter of Intimation vide No. PCC/DDD/NGT/OA465/2022-23/629 dated
08.12.2022 (Annexure-I), the unit seemed to have temporarilystopped its operations as it was
apparent from presence of staffs in the unit’s premisesincluding shutting down of Power for most
of its plants.Upon interrogation, it was claimed that the unit had undergone a routine Shut Down
for Scheduled Maintenance however no such records were furnished even after repeated verbal
requests by the inspecting team.

The Fabricated Structural Steel Division was also shut down however looseelements of Steel
Structures were observed lying.

The unit claimed to have stopped operation of the Epoxy Coating Division however shift-wise
production records (Photographs attached along with) were retrieved while inspecting the Epoxy
Division Shed thereby indicating that Epoxy Coating of Rebars were still being carried out in the
periodduring which the unit was Closed following issuance of Closure Direction (i.e. between
05.08.2022 & 07.10.2022).

The unit representatives repeatedly kept impressing upon the inspecting team of not being
involved in any production process and that it was only importing all the “ready for despatch”
Epoxy Coated Rebars from its lessee unit (M/s PSL Corrosion Control Services Ltd.) which is
located about 2.7 Kms from M/s Eurocoustic Products Ltd. This is a contradiction of the shift-

wise production details fetched from the office records of Epoxy Division Shed (Photographs

attached).

Upon interrogation by the Joint Committee & the visiting team, contradictory verbal statements
were received from the staffs with few admitting to fact that the plant was operational between
the period when it was issued Closure Direction until when it was accorded Re-connection of
Power Supply following submission of Affidavit while few opposed the same.

It is also to note herein that, as per direction No. 6 of the Hon’ ble NGT’s Order, details of Diesel
purchased by the unit & that sold by M/s Sai Petrol Pump, Kachigam during the period between
04.08.2022 and 07.10.2022 was also fetched only from the project proponent however no details
in this regard were received from M/s Sai Transport (the Petrol Pump). The project proponent
submitted that Diesel of about 1,75,205 Ltrs was purchased during the period from the said petrol
pump (Annexures II to V).

Moreover, neither any Diesel Generator sets were found in the entire premises during such
inspection nor was any consent granted for any Diesel Generator Sets in the past by the O/o the
undersigned.

As evident from the photographs attached below, wash-water spillage was observed flowing out
of the Epoxy Coating Shed thereby indicating that the unit had just washed the Epoxy Shed
following receipt of Letter of Intimation.

The unit was certainly not treating its cooling tower blowdown water through any Effluent
TreatmentSystem. Samplings of the water circulating in the cooling tower connected to the Epoxy
Coating Shed was collected and sent to MOEF & CC recognized laboratory to quantify certain
parameters of concern. Results are awaited.

Certain documents, registers, etc. containing details of production carried out in the Epoxy
Coating Division during the period of Closure of the unit (i.e. from 05.08.2022 to 07.10.2022)
were found which were taken into the custody of this office for examination with proper written
consent from the unit’s representatives.

The details of representatives from the unit present during the inspection are annexed at
(Annexure II).

Page 20f9
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It may therefore be concluded that, it may be possible from observation no. 6 that DG Sets were O’\
hired and the industry was carrying out its activities during the Closure period (i.e. between 05.08.2022 to
07.10.2022).

PHOTOGRAPHS OF INSPECTION
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RERERES

INSPECTION TEAM

Name

Designation

Signature

Dr. Tapasya Raghav, IAS

Collector, Daman cum
Member Secretary,
PCCDNH & DD

7 Mw\ :

Sh. Sounak Mukherijee

Jr. Project Engineer
PCCDNH & DD

Page 9 of 9
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Anhexud.e I.

©

C/:ts

v ' NO PCC/DDD/NG F/OA465/2022 23/
~ Office of the Membel Secretary,
Lo Pollutlon Control Commlttee
- 'DNH & DD,
..Daman’

' :Date Sa¥/12/200
s
o Mis Burocoustic Products Ltd.

. Sr. No. 355, Near Kachigam Char Rasta
Kachlgam Nani Daman

Sub.: Regardjng Visit of M/s Euro'coustic'Pmducts Ltd. in compliance of Hon’ble NGT S
| Order No. M.A. No. 70/2022INaga1nstO A. No . 465 /2022,

In connection to the Order passed by the Hon ble NGT in the matter as referred

above it is to inform that a Jomt Commrttee comprlslng of Member Secretary, Pollution -

Control Committee DNH & DD and Collector Daman shall be visiting M/s Furocoustrc

e 'Products Ltd. Located at Sr. No. 355 Near Kachlgam Char Rasta, Nani Daman today (i.e.
08.12.2022) at 15:00 Hrs. Bl

This 1s for your kind information, please. "

‘. ;r Fm,
i

P
I
A

(_d-.-\-_JKu

Member Secretary .
Pollution Control Comnmuc
- DNH & DD

Daman
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. No. PCC/DDD/NGT/OA465/2022-23/ 51 é |
Office of the Member Secretary, '
Pollution Control Committee,
DNH & DD,

"~ Daman

Date: - [§/11/2022
. To, -

M/s. Eurocoustic Produoté' Ltd.
Sr.No. 355, Near Kachigam Char Rasta

Nam Daman Daman

Sub.: Detalls of Dlesel Purchased from M/s. Sai Petrol Pump, Kachlgam Char Rasta during
 the penod (04.08.2022 — 07. 10. 7022) both dates inclusive.

Ref.:  M.A. No. 70/2022 IN against O.A. No. 465 /2022

In connection to the Order passed by the Hon'ble NGT in the matter as referred
above (copy attached), it is hereby directed that details of Diesel purchased by your unit
from M/s Sal Petrol Pump, Kachigam Char Rasta durmo the perlod (04 08.2022 — 07.10.

2022) both dates inclusive may please be provided to the ofﬂce of the undérsigned on or

before 12.11.2022 so as to facilitate sharing of the information to the Hon’ble National

Gieen Tribunal at the earliest.

Member Secretary
Pollution Control Committee,
DNH & DD
Daman

Encl(s).:

e Copy of M.A. No. 70 / 2022 IN against O.A. No. 465/ 2022.

NS
\b\\\\.}ﬁ‘\\‘:\\
T
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No. PCC/DDD/NGT/OAA65/2022-23/ $, 57/ ¢—

Office of the Member Secretary,
Pollution Control Committee,
DNH & DD,

Daman -

"Date: - /@711 /2022

To,

M/s. Sai Transport Services
Sr. No. 493/8, 9 & 10,

Vapi Daman Main Road,
Near Dabhel Check Post,
Nani Daman.

Sub.: Details of Diesel Purchased from M/s. Sai Transport Services (Petrol Puran) during
~ the period (04.08.2022 — 07.10.-2022) both dates inclusive
Ref.: M.A.No.70/2022 IN against O.A. No. 465 / 2022

Sir,

In connection to the Order passed by the Hon’ble NGT in the matter as referred above

(copy attached), it is he;'eby directed that details of Diesel purchased by M/s. Eﬁrocoustic
Products Ltd. located near Kachigam Char Rasta during the period (04.08.2022 — 07.10.
2022) both dates inclusive may please be provided to the office of the undersigned on_or

before 12.11.2022 5o as to facilitate sharing of the information to the Hon’ble National Green

Tribunal at the earliest.

Your prompt action in this régard would be highly appreciated.

Member Secretary’
L, Pollution Control Committee,
2 DNH & DD
' Daman

Encl(s).:

o Copy of M.A. No. 70 /2022 IN against O.A. No. 465 / 2022.
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EUROCOUSTIC
. P"RODU»'CT_S_
L1 .Pi LT vE D

'HAND DELIVERY . _ '
' ‘ : ~ Date:-18/11/2022

=10,
The Member Secretary G E
Office of the Member Secretary
Pollution Control Committ_ee, :
DNH & DD, Daman 3

Sub:  Details of Diesel Purchased from M/s Sai Shyam Petrol Pump Char Rasta during the Period
(04-08-2022 to 07-10-2022). Both dates inclusive. ‘

Réspected Madam,

This has reference to your Ietter No. PCC/DDD/NGT/OA465/2022423/566, dated 10/11/2022 & our
- request letter dated 12/11/2022 on the subject matter. ' ' ‘

During the period 04-08-2022 to 07-10-2022 Eurocoustic Products Ltd (herein after referred to as
EPL) have purchased total Diesel 175405 Ltrs which includes daily consumption as well, from M/s.
Sai Shyam Petroleum Kachigam.. - . '

As per understanding.,.between_EPL and PSL Corrosion Control Services Ltd,( herein after referred to -
as PSLCCS) EPL has been giving job work to PSLCCS on the terms of. EPL to supply raw material and
electricity which are required to complete the job work. During the period 04-08-2022 to 07-10-2022
to comply with the ongoing afore stated orders EPL had to arrange to purchase diesel for PSLCCS.

Thanking You

3

:
SROOT ST AT

‘ - Email; )
Regterad Office & Works . contact@eplgroup.co.in
fzgggﬁze Smcﬁo 501-506, Fifth Floor, N Survey No. 355, Kaccll'ngam Char Rasta, . m o S s
{ ri- d, I@ Vapi Kachigam Road, - : ) Website: .
Safed Pool, Andheri 'fkjrla Roa g [T O &) webiia”
Off Sakinaka, Mumbai - 400 059 N "

Phone: +91 22 6903 7777 Phone: +91 260 2244767 / 2242989 www.eplmodular.com
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EUROCOUSTIC
PRODUCTS
LIMITED

HAND DELIVERY .
k ©12.11.2022

To,

. The Member Secretary,
Pollution Control Committee,
DNH & DD, -
Daman.

Subject : Details of Diesel Purchased from M/s Sai Petrol Pump, Kachigam Char Rasta
during the period (04/08/2022-07/10/2022),both dates inclusive.
Ref: Your letter PCC/DDD/NGT/OA465/2022-23/56 dated 10/11/2022.

‘Respected Madam,
This is with reference to your above letter, with regards to the details of diesel purchased by
us from M/s Sai Petrol Pump, Kachigam, Char Rasta, during the period (04/08/2022-
07/10/2022), both dates inclusive. by which we have been directed to submniit the detail, on or
before 12/11/2022.

In this regard, most respectfully. you are kindly requested to grant us 7 to 10 days (ime to
collect the details /data for further submission to you.

We shall be very thankful to you for this act of kindness and your co-operation in this
regard will be highly appreciated.

Thanking you.

Yours fai\t‘bfully#/
For Eurotoustic Products Limited,
' /

Ty PO
ORI TER
i

oy il ae

5{ Ha. 2l
Dot (2
M v
2
Corporate Office i
: ! » ] : Registered Office & Works Email:
;Q’Zf;ggg] U:r:td:gr"-slg]-?%' thh Floor, Survey No. 355, Kachigam Char Rasta, . contact@eplgroup.co.in
S l:|> {urla Road, - m Vapi Kachigam Road, i ’w;wl Aw info@eplmodular.com
Phone: +91 2'2 6%%13 3I7‘7;LOO — cpman (g~ 3 310 ) Webinw |
: ‘ Phone: +91 260 2244767 / 2242989 =" www.eplgroup.co.in

www.eplmodular.com
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KONARK RESEARCH FOUNDATION
TESTING & CALIBRATION LABORATORY
Plot No 338/1, Behind Patel Cricket Ground,Kachigam, Daman & Diu, 396210
Regd.Office:333, Adhyaru Industrial Estate,Sunmill Compound, Lower Parel, Mumbai (MH) 4000013
'szil;gltlr?gkonarkgroup.com
Testing & Calibration Laberatory
TEST REPORT KRF/QF/5101-B2
MOEF Approved Laboratory
Issued To : Office Of The Member Secretary, Pollution Control Committee Certificate No. : KRF/0760/WAT/22-23
1st Floor, Udyog Bhavan, Bhenslore, lssued Date - 12/12/2022
DAMAN,DD,396210
Sample Name : WATER SAMPLE (PCC/DDD/WW/22-23/386)
Sample Received On : 09/12/2022
Sample Quantity : 2.5 Liter
SrNo Test Parameters UoMm Method Detection Limit Requirement TESt\';:Iﬂ :rted
Description : Clear Colourless Liquid.
1 Color Units 1S:3025 (PART-04) - - Below-1
2 Total Suspended Solid mg/Lit. 1S:3025 (PART-17) - ‘ y - 2.00
3 pH. 1S:3025 (PART-11) " --- --- 8.57
4 Chemical Oxygen Demand mg/Lit. APHA 5220 B - - Not Detected
5 Iron . : mg/Lit. 1S:3025 (PART-02) - = 0.430
6 Chromium : mg/Lit. 1S:3025 (PART-02) o - — 0.003
7 Lead mg/Lit. 1S:3025 (PART-02) - - - 0.020
*** END OF REPORT ***
Tests Started on : 09/12/2022
Tests Completed on 1 12/12/2022
Mr.GIRISH PATEL @:\gggﬁ
; D‘/Q; - *",z‘,‘i,q . j
g ged SignatGry-Chemi éfw,
Note : This report is Subject to the terms & conditions mentioned overleaf
* Environmental Monitoring And Analysis * Food & Drug Analysis * GLP Facility For Agro Chemicals * Ayurvedic Analysis

Page 1 Of 1
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Testing & Calibration Laboratory

KONARK RESEARCH FOUNDATION
TESTING & CALIBRATION LABORATORY

Plot No 338/1, Behind Patel Cricket Ground,Kachigam, Daman & Diu, 396210

Regd.Office: 333 Adhyaru Industrial Estate, Sunmill Compound, Lower Parel, Mumbai (MH) 4000013
,DH,INDIA

saleskrf@konarkgroup.com

Issued To

: Office Of The Member Secretary, Pollution Control Committee

TEST REPORT KRF/QF/5101-B2

MOEF Approved Laboratory
Certificate No. : KRF/0761/WAT/22-23

1st Floor, Udyog Bhavan, Bhenslore, + 12/12/2022

Issued Date
DAMAN,DD, 396210

Sample Name

Sample Received On

Sample Quantity

: WATER SAMPLE (PCC/DDD/WW/22-23/387)
: 09/12/2022
1 2.5 Liter

SrNo Test Parameters

Test Reported

UoM Method Detection Limit Requirement

Value
Description :  Slight Yellow Colour Turbid Liquid.
1 Color Units 1S:3025 (PART-04) - - Below-2
2 Total Suspended Solid mg/Lit. 1S:3025 (PART-17) - 14.00
3 pH. - 1S:3025 (PART-11) - 29
4 Chemical Oxygen Demand mgl/Lit. APHA 5220 B - - 22.58
5 Iron mg/Lit. 1S:3025 (PART-02) - - 1.408
6 Chromium mg/Lit. 1S:3025 (PART-02) | g - 0.009
7 Lead mg/Lit. 1S:3025 (PART-02) - - 0.029
*** END OF REPORT ***

Tests Started on

Tests Completed on

: 09/12/2022
1 12/12/2022

Autho’_

Note : This report is Subject to the terms & conditions mentioned overleaf

* Environmental Monitoring And Analysis

* Food & Drug Analysis * GLP Facility For Agro Chemicals * Ayurvedic Analysis

Page 1 Of 1
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KONARK RESEARCH FOUNDATION
TESTING & CALIBRATION LABORATORY
Plot No 338/1, Behind Patel Cricket Ground,Kachigam, Daman & Diu, 396210
Regd.Office:333, Adhyaru Industrial Estate, Sunmill Compound, Lower Parel, Mumbai (MH) 4000013
,DH,INDIA
saleskrf@konarkgroup.com
Testing & Calibration Laboratory
TEST REPORT KRF/QF/5101-B2
MOEF Approved Laboratory
Issued To : Office Of The Member Secretary, Pollution Control Committee Certificate No. : KRF/0762/WAT/22-23
1st Floor, Udyog Bhavan, Bhenslore, lssiiod Dato < 12/12/2022
DAMAN,DD,396210
Sample Name : WATER SAMPLE (PCC/DDD/WW/22-23/388)
Sample Received On :09/12/2022
Sample Quantity 1 2.5 Liter
SrNo Test Parameters uom Method Detection Limit Requirement TRy
Description : Slight Yellow Colour Turbid Liquid.
1 Color Units IS:3625 (PART-04) - - Below-2
2 Total Suspended Solid mg/Lit. 1S:3025 (PART-17) . --- --- 18.00
3 pH. : - 1S:3025 (PART-11) - - 9.28
4 Chemical Oxygen Demand mg/Lit. APHA 5220 B --- 18.04
5 Iron ' ; mg/Lit. 1S:3025 (PART-02) - - 1.297
6 Chromium mg/Lit. 1S:3025 (PART-02) -— - 0.009
4 Lead mg/Lit. : 1S:3025 (PART-02) - - 0.030
*** END OF REPORT ***
Tests Started on : 09/12/2022
Tests Completed on +12/12/2022
Mr.GIRISH PATEL - Y
o = ; i i
Note : This report is Subject to the terms & conditions mentioned overleaf
* Environmental Monitoring And Analysis * Food & Drug Analysis * GLP Facility For Agro Chemicals * Ayurvedic Analysis

Page 1 Of 1
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ANNEXURE A -5

r————

ﬁ@@ Gmail PCC Daman & Diu DDDNH <pccdddnh@gmail.com>

' Reply to Order M.A. No. 70 / 2022

PCC Daman & Diu DDDNH <pccdddnh@gmail.com> 3 May 2023 at 19:15
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

Madam / Sir,

This is to inform you that the Reply submitted vide No. PCC/DDD/NGT/OA465/2022-23/646 dated 14.12.2022 in the
M.A. No. 70/ 2022 in the matter of Kishor Chotu Vs M/s Eurocoustic Products Ltd. is hereby requested to be
withdrawn. The same shall be re-submitted shortly. )

On Fri, 16 Dec 2022 at 13:13, PCC Daman & Diu DDDNH <pccdddnh@gmail.com> wrote:
: Respected Sir / Madam,

. In connection to the email sent to the O/o the undersigned in the matter as mentioned in the subject and as
' advised, please find attached one single document (in searchable pdf format) for your kind perusal and further -
' needful, please.

? We hope that the reply is as per what is required in the matter along with the correct case number. Looking forward
to your best possible cooperation in this regard.

: Kind Regards
+ Olo. the Pollution Control Committee

| Dadra & Nagar Haveli and Daman & Diu
- Daman

i Thanks and Regards

Olo. the Member Secretary,
[Quoted text hidden]
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ANNEXURE A -6

Item No.2 (Court No. 2)

-

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)
M.A. No. 70/2022

IN
Original Application No.465/2022

Kishor Chotu : ....Applicant

Versus

Eurocoustic Products Ltd. &Anr. ' ....Respondents

Date of hearing: 08.05.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.

Respondents: Mr. Abhishek Puri, Advocate for Respondent No. 1
alongwith Ms. Surbhi Gupta, advocate.

Application under provisions of the National Gréen Tribunal Act,
2010.

ORDER

L The applicant ﬁléd the present application complaining about
carrying out of highly polluting activities by the Project Proponent- M/s
Eurocoustic Products Ltd. with prayer for taking stern action against the
same. |

2. Vide order dated 06.07.2022, this tribunal constituted a Joint
Committee and directed the same to verify the factual position, look into
the grievances of the applicant and take remedial action in accordance
with law by following due process within one month from the date of

receipt of a copy of this order and to send factual and action taken report

|
|
{
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O.A. No. 465/2022 Kishor Chotu Vs. Eurocoustic Products
Ltd. & Anr.
2
3. On receipt of the report of the Joint Committee vide email dated

18.08.2022, the matter was listed before this bench under orders of Ld.
Registrar General, NGT for further directions in the matter.

4. The applicant filed objections vide email dated 15.09.2022 alleging
illegal running of the unit by the Project Proponent.

5. Vide order dated, 20.09.2022, this Tribunal directed the Joint
Committee to verify the averments regarding running of the unit in
question with diesel generators and to submit its report within two
months and personal appearance of the Member Secretary, Pollution
Control Committee, DNH & DD, Daman and Deputy Commissioner,
Daman was ordered.

6. In compliance thereof report of the Joint Committee has been
submitted vide email dated 16.12.2022.

't Objections to the report of the Joint Committee have also been filed
by the applicant vide email dated 06.01.2023.

8. Reply by respondent no. l-project proponent (M/s Eurocoustic
Products Ltd.) has been filed vide email dated 07.05.2023.

9. However, the Member Secretary, Pollution Control Committee, DNH
& DD, Daman and Deputy Commissioner, Daman have not appeared
before this Tribunal today physically or through VC despite the direction

in this regard.

10. In view of order dated 18.10.2022 passed by the Hon’ble

Supreme Court of India in Appeal (C) No(s) 17931/2022 titled as “The
National Green Tribunal & Anr. Vs. The Goa Foundation & Ors.”
directing that all matters perfaining to Western Zone Bench, Pune,
including the matters arising of the States of Maharashtra and Goa be

heard only by Pune Bench sitting at Pune, the matter is ordered to be
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O.A. No. 465/2022 Kishor Chotu Vs. Eurocoustic Products
Ltd. & Anr.
3

11. Accordingly, the Registry is directed to send record of the case to
the Western Zone Bench of this Tribunal at Pune after obtaining

requisite orders from the Hon’ble Chairperson of this Tribunal.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
May 08, 2023

0.A. No. 465/2022
N

&)
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ANNEXURE A -7

U. T. Administration of Dadra and Nagar Haveli and Daman and Diu
Office of the Mamlatdar, Collectorate Campus,
T D diman Dholar, Moti Daman - 396 220.

1N ‘,dJ!u

F No. MAM/DMN/Action/EEPLI20231 71 2 ¢ : Dated :-2-4 /06/2023

Read « (1) Owder No. PCC/DDD/2023-24/01, dated 20/05/2023, issued by the
Momber Secrelary, Pollution Control Committee, UT of DNH & DD & (2) Panchnama,
dated, 21/05/2023 regarding the same.

REPORT

Pursuant to instructions of the Collector / District Magistrate, Daman on receipt
of complaint, dated 22/06/2023 regarding trucks, which were sealed by the Mamlatdar
and Executive Magistrate, Daman on 21/05/2023 bering Truck Nos MH 46 BB 1290
and MH 46 BB 1490 both make of Ashok Leyland.

In view of above, the Mamlatdar / Executive Magistrate, Daman (referred to as
undersigned) had visited the sealed site on 24/06/2023 at “Rebar” Division of M/s
Eurocoustic Products Limited, located at EPL Campus, Survey no. 355, Near
Kachigam Char Rasta, Kachigam, Nani Daman.

During the visit, it was noted that the trucks bearing registration Nos. MH 46 BB
1290 and MH 46 BB 1490 both make of Ashok Leyland, which were sealed on
21/05/2023 by the undersigned were not available at the spot at which it was sealed
and were absent and was not found near vicinity indicating that the complaint, dated
22/06/2023 has facts w.r.t “trucks concerned” and it was noted that other premises, as
sealed were as it is and were not manipulated.

It is submitted that the above said two trucks are missing from tlie spot 5 g
of whi are attached. )\
qgég%\‘ T -
POLLUTHY (7 e — W
ﬁﬁ' (Premji Makvana) (O
I, @ hb PR (3 Mamlatdar & Executive Magistrate,
R. Wo. '-x-«-n----lrjdgﬁ o O L Daman ()

Collectorate, Dholar,
Moti Daman — 396 220.

e
Copy to :- \-Qg 0\5\ Y\\[\

1) Office Copy. | /\W\Q}“
=

To, gﬂ;w 'LQ:\OB U :
The Collector TIamibEY Secretary (PCC), qt‘lfﬁl\ \’Q(/
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ANNEXURE A -8

N.C.R.B (T s

LLF. (e ST T <)

i FOR REPORTY
(Under Section 154 Cr.P.C.)
qGH gE
(8T 154 & wina afgar % wg9)
]
1. District (F¥@T): DAMAN DIST P.S.(@m"): Coastel P.S Mot Daman Year (ad): 2023 }
FIR No. (g 0015 Date and Time of FIR (L. 1 Reviw st wra);  01/07/2023 13:32 brs )
: A e T T PO v e :‘
; 1 IPC 1860 379 ) o
27 ipc 1860 ' el
37 Tpc1sedl ) 206 eorrer ot G o
3. (a) Occumence of offence {aITTE H TE):
1. Day (fA): Intervening Day Date From (Reim @) 21/05/2023 Date To (RFim o) 24/06/2023
Time Pariod (¥d J@id): Time From (89 &) 00:00 hrs Time To (wwd am):  18:00 hrs
{b} Infarmation received at P.S. (11T ErieEtiin §.‘é 3 Date (femim ) " 01/07/2023 Time (¥7a): 13123 brs
(c) General Diary Referance (Umma Higsl ) Entry No. (wERE): 015 Date & Time (Rt ot @7a): 01/07/2023 13:23 hrs
4. Type of Information (FE- & TBR): Writlen
5. Place of Occurencs (HETRAT):
1. {a) Direction and distance from P.5.(aF0 aglt R o) EAST, 8 Km(s) Beat No. (Fiz €.);
{b) Address (gar): Surve 355, Eurocoustic Product Limited ,Located at EPL Campus Near Kachigam CharRasta .Nani Daman , 386210
(c) In case, outside the limit of this Police Station, then (i e vm & amE § /e
Name of P.S.(1 @ Am):  Coastal P.S Moli Daman Disirict{State) (@ (=a):  DAMAN DIST(DADRA AND NAGAR HAVELI
AND DAMAN AND DIU}
6. Comp I informant {3 e ):
{a) Name (718): Premji Makwana =
(p) Fether's/Husband's Name{ R/ ofd w1
() E‘E’mm of Birth (== R/ ad ): 1975 {d) Nationality (TETT@1):  INDIA
(e} UID No. (gandd) .}
() Passport No. (T ¥.): Date of Issue (I8 a0 &1 RifA):
Place of lssue (@78 & o7 & ):
{g) id details {Ration Card Voter iD Card, Passport,UID No.,Oriving License,PAN)
ST W e ‘!d'Nu[v‘nbor : ot 1 e N S 0
: i il Likalid % [ bl : g
(h) Address (TaT):
SNo{m¥.) | Address Type (Tal @ W) |Address (W) e
1 Present Address Mamiatdar Office Moli Daman ,Coastal P.S Moti Daman,DAMAN DIST.DADRA AND NAGAR B
’ - HAVELI AND DAMAN AND DIU.396220.INDIA P
2 Permanen! Address Mamiatdar Office ,Moti Daman ,Coastal P.S Motl Daman,DAMAN DIST,DADRA AND NAGAR
. HAVELI AND DAMAN AND DIU,396220,INDIA
{) Occupation (smarar):
() Pheone number (ZI¥T ¥.): Mobile (WHaTsM W.):
7. Details of k d with full particulars (v / ¥fra / e aiferg a1 ¢ Ry ofiga =)

Accused More Than (3w ardndt ta & aftrs g1 ot s&):
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M ce 2 : s — __ NCRB(w.dawdl
LLF | {Gehiepa s st -1)
S.No. 'Name (1) " Allas (3uTH) iRolative's Name  *Permansnt Address (€2t Present Address (arfaT e '
(m.€.) ) (Reder @ am) ) :
17 Responsible Person ’ Surve 355, Eurocoustic 1. Surve 355,Eurocoustic Products Limited
Of Euricoustic x Preducts Limited ,Located JLocated atEPL Campus Near 3
_Products Limited : atEPL Campus ,Near ’ Kachigam CharRasta Nani Daman ,

Kachigam CharRasta ,Nani |  Coastal P.S Moli Daman,DAMAN DIST,
Daman ,Coastal P.S Moti DADRA AND NAGAR HAVEL| AND

| Damen. DAMAN DIST. DAMAN AND DIUINDIA-396210
IDADRAAND NAGAR !
[HAVELI AND DAMAN AND |

DIUNDIA-398210 L F— o ol

nt {fre 'lqawmaf-gmﬁﬁiaﬁﬂaﬂmﬁ%mvn:
8. Particulars of properties of inlerest (Waf g grafy = Formrem):

8. Reasons for delay in reporling by the (

12. First Information contents (yaw AN a )

Complainanl
Dated:- 29/06/2023
Sub - Registration of FIR against concemed persans of “Rebar” Division of M/s Eurocoustic Products Limited, Jocated al EPL
Campus, Survey no. 355, Near Kachigam Char Rasla, Kachigam, Nani Daman.

With reference to the subject cited above, it is inf that the © Executive Magi: {herein referred to as
"undersigned"), Daman along with the concemed staff of the Pollution Control Committee, UT of DNH & DD j.e. Shri Sounak
Mukherjee, Junior Projecl Engineer and Ms. Vaidehi Bhatt, Scientist B had cand ! ion on 21/05/2023 at premises of

"Rebar” Division of M/s Eurocoustic Products Limited {atso referred to as the Company®), located at EPL Campus, Survey no. 355,
Near Kachigam Char Rasta, Kachigam, Nani Daman, as such, the company was violaling environmental norms.

During the above inspection on 21/05/2023, two Truck Nos MH 46 BB 1290 and MH 46 BB 1490 loaded with lron Rods coated with
FEBC Coaling of Rebar were inspected and it was learnt that the company was producing such Rebars without consent from the
Pollution Control Commitiee, UT of DNH & DD as provided under Seclion 25 of the Water (Prevention_and Control of Poliution) Act,
1974 AND Section 21 of Air (Prevention and Control of Pollution) Act, 1981. Similarty, the said trucks were sealed by the
uadersigned on same day.

A complaint was received from an individual addressed to the Collector, Daman. dated 22/06/2023, alleging illegal displacement of
sealed trucks (to be specific Truck Nos MH 46 8B 1280 and MH 46 BB 1480 both make of Ashok Leyland) by the company, The
undersigned was directed by the competent authority (o check and report the status.

The undersigned had visited the site (of Rebar division of the company) on 24/06/2023 and reported findings factual vide Report No
F No. MAM/DMN/Action/EPL/2023/736, dated 24/06/2023 wherein it was reported thal the truck bearing Nos MH 46 BB 1290 and
MH 46 BB 1490 both make of Ashok Leyland, which were sealed on 21/05/2023 were missing from the spot, therefore, violating the
order No. PCC/DDD/2023-24/01, dated 20/05/2023 issued by the Member Secretary, Poliufion Control Committee, UT of DNH & DD.
Pursuant to above lor the Member S Y. PCC, UT of DNH & DD has directed the undersigned to lodge First
Information Report against the company vide letter No. PCC/DDD/O-1091/KG/WAIAASSE.94/71, dated 29/06/2023.

In view of abave, an FIR is required to be registered and necessary action ta be iniliated against all respansible persons and
authorities of the company or whomsoever as clear violation of environmental rules and Hlega) activity of displacernent of sealad
frucks by company end or other responsible persons. C

The copy of Panchnama, dated 21/05/2023 and Report, dated 24/06/2023 submitted by the und s to comy authority are
enciosed herewith.

13. Action taken:  Since the above information reveals of s) ws as at ltem No. 2.
(@ Tt FTfard =% It sl @ oar T § e ST TR H TG W2 Aew maHaga )
(1) Registered the case and took up the investigation: : or (Am)
(et e R wram @i st & R fvar mman ):
{2} Directed (Name of 1.0.) (arfar aiffyan® = ) Girdhar |. Mitna Rank (7€)  HC (Head Constable)
No.(#.): 285 to take up the Investigation (#  arwt are § a3 & Frg Reda Rz mam) or (@m

(3} Refused investigation due to (w4 ¥ By ):
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N.C.R.B (UA.#}.anx.dft)

WI.F A (uditgpa afar wre .1)

or (& wIW $wr s an
{4) Transferred to P.S.(47m): : District (Famm):
on point of jurisdiction (A gTTR®R ¥ wrRw grviafka) .
FLR read over to the complainant / informant,admitted to be correctly recorded and a copy given to tha complainant / informant free of)
cost. (Rrmraawat / gamal @) mafd) ug w gag v, TG 7l §¢ Wi e o wid) Pigews Rraraamat w8 o )
R.O.A.C.(am. ait .y .dY)

14, Signature/Thumb impression of the complainant I.Momum.(ﬁmﬂ'mfl
FEATEt % FRIGT / AS W )

15. Date and time of dispatch to the court (arigTaa & twer &Y Reiw alit away:

Signature of Officer in charge, Police Station
(avar gl & gEan)

Name (AT): Liladhar M. Makawana
Rank(Tg): Sl (Sub-Inspecior)
No.(€.):

\\
3
14
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Attachment te item 7 of First Information Report (waw =1 NYé & fig 7 Howw):
Physical features, deformities and other details of the , d: ( f ki fseen)

(R afivges 1 e e, Rrepfrat s sveg Roeren : e/ e aramy : :

S.No(md)  Sex(Fm) ‘DateYear of Birth | Build [ Height{cms.) [ Complexion (@) | Identification Mark(s) (qge frg )
iy e STERRE) @ (e @R) o T . N
1 z 3 4 5 : 6 7

,,,,, BN S e

1 Male

 FuglioEhg—
Deformities! Poculiarities ~ Testh  Mair(ar) TEyes (8 | Wabifls) (A Dross Habitts) (v
/:a&z?mi) (G40 I g

10 ' 11 12 13

e

Canguage MDiatect Se K H-c:Bme ;q";):_ M _
(9T Burn Mark (5" Leucoderma ; Mole (/M) Scar (973} [ Tattoo (% 5y )
| U ) (e vl

1477 15 16 ) 7 “48 L) - 20

These flelds will be entered only if complainant/informant gives any one or more partlcmm;;;tlthc ;;spocflaccuud.
(’TGéﬂnﬂzﬂfﬁww@nﬁmlmd&’wmtiﬁﬂﬁ?wmmmmmgu




1604

ANNEXURE A -9
(Pune Bench)

Item No: 6 A

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]

ORIGINAL APPLICATION NO.100 OF 2023 (WZ)
[(Earlier Application No.465 of 2022 (LP)]

Kishor Chotu _ .... Applicant
Versus
Eurocousic Products Ltd. & Anr. ....Respondents

Date of Hearing : 14.08.2024

CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Applicant-in-person through VC
Respondents . Mr. Abhishek Puri, Advocate for R-1
ORDER

1. The applicant has appeared in person through VC and states that the
reply/response filed by respondent No.1 — Eurocoustic Products Ltd dated
30.01.2024 against the report of the District Magistrate communicated
through Member Secretary, Pollution Control Committee, Dadra & Nagar
Haveli and Daman and Diu (DNH & DD), Daman through their letter dated
13.10.2023 in respect of the inspection of the premises of respondent No.1-
Project Proponent made on 19.05.2022. In that report, in conclusion, it is
recorded that respondent No.1 has not only violated the provisions laid down
under the Water Act and Air Act, but also includes intentional defiance of
the affidavit conditions submitted by the unit to the office of Pollution
Control Committee regarding re-connection/restoration of power supply.
Apart from this, respondent No.1 has crossed all thé limits of Law and Order

with its recent breaking open of the windshield of the sealed “Trailor trucks”
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Campus, Kachigam has portrayed and proved time again the criminal

intentions of the business owners.

2. This report has been assailed by the respondent No.l-Project
Proponent on the ground that this has been unilaterally submitted to this
Tribunal as there was no order passed directing the District Collector or the
Member Secretary, PCC, DNH & DD to submit any such report. The
previous Joint Committee report, which was submitted by the Joint
Committee pursuant to this Tribunal’s order dated 06.07.2022, is found to
have been filed at pages 44 to 52 of the paper-book, in which no serious
violation is found to be there on the part of respondent No.l-Project
Proponent. However, at point no.9 of that report, it is recorded that
respondent NO.1 was not treating its cooling tower blow down water through
any Effluent Treatment System, sample of which was taken and sent to
MoEF&CC recognized laboratory and the result thereof was not
communicated. Against that report, the applicant has filed objections, which
are at pages 62 fo 63 of the paper-book, wherein it is stated that the report
is incorrect. A

3. It is essential for us to note here as to how the second report (filed by
the Member Secretary, PCC, DNH & DD), said to be a Joint Committee
report, has come on record though the inspecting téam states that it
comprised only S‘hri Saurabh Mishta, Member Secretary, PCC, DNH & DD.
In such situation, we would like to have clarification from the District
Collector, Daman as to in what circumstances; the second report has been
submitted and as to whether they are discarding the first report and what is
the ground therefor and the reason for submitting the second report on
record.

4. The applicant submits that he has not been served the copy of the

objections/response filed by respondent No.l dated 30.01.2024, which has
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no.l to serve a copy of the same through e-mail. The applicant shall share
his e-mail address with the learned counsel for respondent No.1 today only.
The learned counsel for respondent No.1 states that his objection/response
is uploaded on the website of respondent No.1, from where it can be
downloaded by the applicant. Still we would like respondent No.1 to serve a
copy of the said objections/response to the applicant through e-mail.

9, The applicant shall submit rejoinder to the objections/response of
respondent No.1 within two weeks.

6. Put up this matter for next consideration on 05.11.2024.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

August 14, 2024
O.A. No.100 OF 2024(WZ)
NPJ
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ANNEXURE A - 10

LEARNCEELR: EIT
¥ T QGORTRa, Pollution Control Committee
" fimww:%, T T T STET U 791 g4l Ua goel va S

1

B e ey

i U. T. Administration of Dadra and Nagar Haveli and Daman and Diu

: S T, BEET $7reT, SN, Ao G, GHT - 338%0

gt Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman-396210
Ph.: 0260 - 2262524 / 2260975, e-mail — pce-dnhdd@ddd.gov.in

Dijgi 2,00

- No. PCC/DDD/I\\@T}OA [QGS"'\ Ve~ ,_‘rg‘}( g - Date:23/16/2024

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE, PUNE
BENCH

—~ To, :

The Hon’ble National Green Tribunal,

Western Zone, Pune Bench,

1t Floor, B Wing, New Administrative Building,
Opposite Council Hall, Camp, -

Pune, Maharashtra — 411001.

Subject — Submission of clarification sought by the Hon’ble NGT, Western Zone
Bench, Pune vide order dated, 14/08/2024.

Ref: - 1. The order passed in Original Application No. 100 of 2023 (WZ), [Earlier
Application No. 465 of 2022 (LP)] o
2. Order Passed in M.A. No. 70/2022 in Original Application No. 465/2022.
3. Email sent from this office via dated, 16/12/2022 and 03/05/2023.

4. Joint Committee Report vide no. PCC/DDD/NGT/OA 465/2022-23/935, dated
13/10/2023.

Respected Sir,

Vide Order dated 14/08/2024, the Hon’ble National Green Tribunal, Western Zone
Bench, Pune in the maﬁer of Kishor Chotu versus Eurocoustic Products Ltd. & Anr. in O.A.
No. 100 of 2023 (WZ) [Earlier Application No. 465 of 2022 (LP)] has sought clarification in
para 3 from the undersigned which is reproduced as under:

‘3. It is essential for us to note here as to how the second report (filed by the
Member Secretary, PCC, DNH & DD), said to be a Joint Committee report, has
come on record through the inspecting team states that it comprised only Shri
Saurabh Mishra, Member Secretary, PCC, DNH & DD. In such situation, we would
like to have clarification from the District Collector, Daman as to in what
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circumstances, the second report has been submitted and as to whether they are
discarding the first report and what is the ground thereof and the reason for
submitting the second report on record.”

Accordingly, clarifications on the observation of the Hon’ble Tribunal are as follows:

I. As per para no. 2 of fhe order dated 06.07.2022 of M.A. No. 70/2022 in Original

Application No. 465/2022, the Hon'ble Tribunal had created a Joint Committee
" comprising of Daman Pollution Coritrol Committee (Daman PCC);‘ar{d Co'llectofr,

Daman. s
Itis to be submitted that the Current Collector, Daman Saurabh Mishra has take_llgl_‘
charge on 10/03/2023, holding the additional charge of Member Secretary, PCC%,
DNH & DD. :
The copy of the order is annexed as Annexure -I.

Il.  Based on the several complaints received from dffferent sources alleged against
the said company, visited the industry to verify the factual position on the ground
of the company. During the visit, it was found that the company was operating by

violating many stipulated provisions under the relevant Acts.

. As the said matter is still under consideration of the Hon’ble Tribunal, therefore it

: was felt necessary to bring/disclose/submit before the Hon'ble Tribunal more on-
" ground reality of the said company which has repeatedly violated the
Environmental Laws and causing Environmental Pollution. Accordingly, the
second report was submitted vide dated, 13/10/2023 by withdrawing the first report

which was submitted on 16/12/2022 before the Hon’ble Tribunal, so as to facilitate

the Hon’ble Tribunal for disposing the matter.

Thanking you.

Yours faithfully,

Collector,
Member Secretary, .
Pollution Control Committee
DNH.& DD
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